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O R D E R 

25.07.2019   Nobody appears on behalf of the Appellant.   

Mr. Brijendra Chahar, learned Senior Advocate appearing on behalf of the 

Respondent submits that the application u/s 60(5)(c) of the ‘Insolvency and 

Bankruptcy Code, 2016’ filed by the Appellant before the Adjudicating Authority 

(National Company Law Tribunal), New Delhi Court(Court No. IV), pursuant to 

which the impugned order was passed has already been set aside in another 

case.  In such view of the matter, this appeal has become infructuous.  No 

objection to the same has been raised as nobody appears on behalf of the 

Appellant.   

The appeal is disposed of as infructuous.  
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